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IN THE CENTRAL ADMIN ISTRAT IVE TR'IBUNAL, JAIPUR BENCH, JAIPUR.

'***

Date Of Decisions 27 7 ?/‘m"’

Iaxmi Narayan Sharma, Khélasi (Group-@) of Party No.83, Survey
of India, 34 Muktanand MKKQX Nagar, Gopal Pura Byepass, Jalour.
g eo. APPL 1cant
v/s S
1. Union of India through S‘ecretary, Ministry of Science &
Technology, Techhology Department, Survey of India,
Technology Bhawan, New Mehrauli Road, New Delhi.

2. Meha Surveyor General of India, Directorate, Hathi Badkala
Estate, PO Box No0.37, Dehradun (UP).
3. pfficer Surveyor Incharge No.83 Party (wc), Syurvey of
. India, 34-Muktanand Nagar, Gopalpura-Byepass, Jaipur.
4.  Shri D.B ._Takechanda,n‘i, Off icer Surveyor Incharge No.83,

party (WC), Surveyof India, 34-Muktanand Nagar, Gopalpura
fe Byepass, Jaipur. :
PP ‘ﬁespondents
CORAM;: - N . ,
HON'BLE IR .5 .K.AGARWAL, JUDL MEMBER - ,
HON'BLE MR N .P JNAWANI, ADM .ME‘MBER ,
For the Applicant ees Mr«R.R.Kumawat l .
For the Respondents «+i Mr.Hemant Gupta,proxy counse!
| for Mr .M.Raf iqg

ORDER
PER HON'BILE MR .S .K.AGARWAL, JUDICIAL MEMBER

In this OA the applicant makes & prayer to direct the
respondents not to compe‘l or force to avail the departmental
leave to the applicant x through leave certificate dated
154 .98 wee.£. 15.4.88 (A/N) in pursuance of the impugned order:
dated 15.4.98 (aAnn .A/l) and letter dated.23 4498 (Ann .A/3)
and the respondents be directed that the applicant may be
allowed to be continue on duty in the recess or in the off ice
and fall pay of other regular allowances continuously without

any 1nte rrupt ion.

2, Ag the claim of the applicant was only with regard £o

direct ions to thex respondents not to compel or force to avail
the Hxkyxdsrwe departmental leave w .e.f. 15 .4 .98, the perdod of
ledve as ment icned above has already explred. Therefore, this

OA has become 1nfruct aous .
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3. Howe'ver, if any order is passed by the respondents for this
purpose in future, the applicant shall be at liberty to challenge
the same before the appropriate forum, as advised. o

4.. . With the above observations, this OA 1is disposed of with

no order as toO costs.

: ‘ (S .KAGARWAL)
MEMBER (A) L MEMBER (J)



